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commendations to make to the Lok
Sabha in regard to the said Bill.”

COMMITTEE ON GOVERNMENT
ASSURANCE

NINTH REPORT

SHRI ANBAZHAGAN (Tiruchengode) :
Sir, I beg to present the Ninth Report of
the Committee on Government Assurances.

SHRI RAMAVATAR SHASTRI (Patna):
rose—

MR. SPEAKER : There can be no
discussion but you can only raise a technical
objection. It is not the occaasion to discuss
it. It has just been laid on the Table.

=Y TATEAI WEN ;AT WG,
F gg ary § fog 7T Faw gar ¢ e
IR AT F i @A d o
FrEET Ry g §alcwg AW qff
7Y giat & QY g W ®Y g F AieAw
T A 334 5@ 1 afas dan
i1 g H A d AR gl F qAOT
¥ w4 wglea g gg arare faar war
qr f& T & 9 N ofmafar  wa-
g7 § 28t 1967 # o I gu ¥ R 3§
T F...

MR. SPEAKER : No please, not at the
time of laying it. I am not allowing it.

o quraAr mMEAt ¢ I EAF AN
S A 7 A IAF anfurg af@R a1Si
# 500 g7ar wfy afar ganfaar 3«1
grg ag N 7% O dfFw ag S N
agf fear aar § R @g wWE aR W
HAY 4EIeT ¥ ATRATHT FT ITHIT § AR
wafeg & A9 & qeqw § 44 AW
®EAT EAT ...

MR. SPEAKER : This is the Report of

the Committee on Government Assurances.
‘The hon. Member who happens to be from
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the Opposition has Just laid the Report on
the Table of the the House and you are
asking questions from the Minister. I am not
allowing it. If you want to discuss it, you
give proper notice.

!t YREAR WEAY . AN w
varq 31 Jifge Faifs gaw a7 @
agi arzarga fear v o AT F ®w W
T TqHE § faAgT s g g e ag
feafa &1 eosz w2

oW AT AT WAL | OE
z @ I3 alta d2gw

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF  FININCE (SHRI
VIDYA CHARAN SHUKLA) : I leg
to present a statement showing Demands
for Excess Grants in respect of the Budget
(General) for 1968-69.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING.  AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
With you permission, sir, I rise to
announce that Government Business in this
House during the week commencing Monday,
the 31st August, 1970 will consist of :—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
Constitution (Twenty-Fourth Amen-
dment) Bill, 1970, on Ist and 2ad
September. 1970.

(3) Further discussion on the motion
moved by Shri Prakash Vir Shastri
regarding violent and subversive
activities in the country on 2nd
September, 1970.

(4) Consideration of a motion for
reference of the Central Sales Tax
(Amendment) Bill, 1970 to a
Select Committee.

(5) Consideration of a motion for
concurrence in the recommendation
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of Rajya Sabha for reference of

the Prevention of water Pollution

Bill, 1970 to a Joint Committee.
(6) Purther discussion regarding Interim
Relief to Government employees
at 5 p.m. on 31st August. 1970.

Discussion on the cartographic
misrepresention of India in Soviet
Publication on 3rd September,
1970.

(Y]

Discussion under Rule 193 to be
raised by Shri Jyotirmoy Basu on
Shortage of fish supply in west
Bengal and Assam, 3rd September,
1970.

®

SOME HON. MEMBERS rose.

MR. SPEAKER : I have requested all
of you that whatever you want to say you
convey to your representatives in the Busi-
ness Advisory Committee. This is happening
everytime.

SHRI UMANATH (Pudukkattai) : This
is the last week of the session and we have
got to make certain suggestions.

SHRI NATH PAI (Rajpur):The hon. Minister
has just announced that on the Ist. and 2nd
September the House will be taking up the
consideration and passing of the Constitu-
tion (Twenty Fourth Amendment) Bill. It is
absolutely of the greatest importance that
the Government keeps an assurance to the
House and to the Parliament as a whole.

Sir, when Mr. Banke Bihary Das’s Resolu
tion regarding the abolition of the privy
purses was passed, this Government solemnly
assu-red the Parli t that the legislation
would be brought before the end of the
Budget session. Now, on the very last day
of the session, the Constitution Amend-
ment Bill is being brought before the House.
Some of us will find it absolutely necessary,
before our attitude, that we know what
is the subsequent follow up legislation that
the Government intends to bring
forward before the Parliament, after the
Constitution Amendment Bill is carried. It
is no use just asking us to carry the Consti-
tution Amendment 8ill. That is to be carried
by us in order to adopt some other follow up
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legislation. If he is not ready with the
follow up legislation, there has been a
clear-cut dereliction of duty on the part of
the Government. If, however, they are still
not ready, then, I submit, let them tell us
the nature of the negotiations that have been
carried on with the princes and what
are different suggestions of thc Government,
To come only with the Constitution Amend-
ment Bill will not be fair to the Parliament.

I would request the Government to take
the House into confidence even at this late
hour and tell us different formulae that the
Government and, in particular, the Prime
Minister has been having in negotiating with
the Princes’ Concord. If it is not done, I
submit, this is not being fair to the Parlia-
ment and calling upon us to carry the legis-
lation of such far-reaching consequences and
leaving us absolutely in the dark as to what
the Government means to do when thc legis-
lation is adopted.

1 hope, you will take it up seriously and
1 submit that the Minister will place before
us the follow up legislation failing which he
tell us what are the different formulate that
the Government have in mind.

13 brs.

SHRI BAL RAJ MADHOK (South
Delhi) : While I support what Mr. Nath Pai
has said regarding the Government taking
the House into confidence as regards negotia-
tions that they had with the princes so that
the House is fully informed of what you are
doing, I want to make one submission. We
have been demanding again and again that
some time must be found for discussing pro-

lems regarding Delhi. One of them is law
and order. Law and order situation in
Delhi is such that every day we find that
women are being lifted from the roads, and
that daconties are taking place. Last session
a single hour was given, This time you
admitted that a discussion will be held but
I am sorry to say that you have found time
for discussing a fishy thing about fish in
Bengal... (Interruptions) I have no grouse.
You may have anything about fish but the
law and order problem in Delhi is a very
very pressing problem. My submission is
that time must be found for that.

SHRI JYOTIRMOY BASU (Diomand
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Harbour) : His Party’s representative is
very much there in the BAC. What was he
doing there ?

st ®az o g (Feat 27) @ 4E
¥t a1 fam war & Awgar S §
fafirtg Yearged AT § Y ag wE
a1 a1 fF @ U ST faguaa s fom
smr wifgy 1 fafodg Yeargwd F7A
INes @ IR qE four a1 &
39 9C 9gq o fge, ¥fFT d4fF st
sitfasia ag & st UAA T I9
ara &1 1€ ot 54 fag @ A ¢ fom,
oY qrg A frar war g1 FF @
@ fear g1 faedt 81 R wREgE W
zat faar ok g@ feermA & & fean
mraT AR Ay N IF FIXF FIr AT
# agar § fr dfefess feferfmmam
7 QAr wfgy AT 99 ) feewaT g
arfzu

wETw WA : 99 S} wElF §Ed
FHRIMWMITHR AN, | R
MNFF

SHRI UMANATH : Presently people of
the country are suffering on account of the
offences with regard to drugs mounted by
the international racketeers. The other day
Dr. Sen said that unless the Patents Bill is
passed in this House, no effective steps can
be taken and now 1 find that thing is not
there at all. I would like to suggest and I
strongly insist that that Bill must be passed
in this Session and I know that by merely
saying that it will be taken up next week, it
is not going to be taken up next week be-
cause there is no time. My concrete sugges-
tion is that if necessary there can be ntght
sessions specially to pass this Bill or tomor-
row Saturday can be made a woaking day
to pass this Bill. If you do not do it and
if you do not pass that Bill, people will
misunderstand that this House is incapable
of even facing upto the pressure of interna-
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tional racketeers. So I insist that Patents
Bill must be passed in this session.

SHRI P. K. DEO (Kalahandi) : While
supporting the demand of my friend, Mr.
Nath Pai, we would like that the entire
picture regarding the 24th Amendment of the
Constitution should be there and all corol-
lary measures. Without those it would be
impossible. Otherwise it will be used as an
executive lever to pressurise some parties to
act in a different way in the political life of
this country. My genuine fear is that unless
the entire picture is there, it would not be
worthwhile to have a peacemeal discussion
of this subjcet when something is reserved in
the mind of the Government.

Dr. SUSHILA NAYAR (Jhansi) : I am
in entire agreement with the proposition put
forward by Mr. Umanath. The Patents
Bill has had a very unfortunate history.
Vested interests are very powerful. Since
1948 efforts are being made to have the
Patent law changed but somehow every fine
it is scuttled. In the Third Lok Sabha this
Bill was introduced. It was sent to the
Select Committee and report, of the Select
Committee was introduced in Lok Sabha but
there was no time to take it up for discus-
sion. It lapsed. The Fourth Lok Sabha
again referred it to another Select Committee.
The second Select Committee’s report has
been before us for months now. I wish to
submit with all the force thatI can com-
mand that the Minister should agree to pass
this Bill by holding extra sitting during this
session, even by holdirg night sessions
he should find time for it. If it is impossible
to get it passed in this session, the least
that he can do, is to give us an assurance
that it will be passed in the first week of
the next session.

Secondly, Sir, I wish to say about the
Tek Chand Committee Report, This
report has been pending for the last 5 years
It was taken up for discussion here in this.
House, but the discussion has not been
completed. Either we should do it now or
he should give us this assurance that this
will also be taken up in the very first week
of the next session.

SHRI H. N. MUKERIJEE (Calcutia
North-East) : Sir, I want only 10 stress very
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strongly what has been said by Mr.
Umanath and Dr. Sushila Nayar because,
I remember that even in the last Parliament
we had to shout on from time to time in
regard to the discussion on the Patents Bill.
There must be some vested interest of the
most dastardly kind which seem to be at
work behind this sort of procrastination. 1f
the Government are really serious about the
kind of legislation which they are trying to
propound almost in a self-advertising
fashion, they should make a very clear state-
ment about their intention and we on our
part are ready to sit on Saturday or
any other day in order to get this
Bill passed. 1 am personally of the view
that even without discussing this matter this
House can pass it because the matter has
gone to the Select Committee twice over.
We can pass it just as it is in half an hour
or 50 and leave it to the other House to do
gsomething about it.

SHRI S. KANDAPPAN (Mettur) : Sir,
while supporting the plea that the Patents
Bills should be passed in this Section, I
would like to make one reference to the
promise made in the Business Advisory
Committee from the Government side, dur-
ing the last session, that during this session,
there would be time to discuss the Planning
Commission Report. I don’t know whether
any record is being maintained about what

p in the B Advisory Com-
mittee. I remember that such a promise
was made at the fag and that we should
take up the discussion about the Planning
Commission Report. I think this is the
first time that planning is going ahead with-
out being discussed at all in this House.
Parliamentarians who are most interested
and concerned with the piroblem are not
seized of the matter at all. The Rajya Sabha
had an occasion to discuss it. Unfortuna-
tely here. I do not know why nobody thought
of it, in spite of the promise made. So, 1
would request the Minister about this, to
give us opportunity to discuss the Planning
Commission Report. I am afraid a few
hours will not suffice ; we need sufficient
time to discuss it. I request him to give
an assurance on the floor of the House so
that this may be taken up on the first week
jtself in the next session.

SHRI JYOTIRMOY BASU About
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Rule 193 discussion on fish supply to Bengal
and Assam, may I request the Minister
through you, to place it immediately after
the discussion on Maps ? I request that
this may be taken up immediately.

SHRI S. M. BANERJEE : I support
what Shri Umanath, Shri H. N. Mukerjeo
and my sister Dr. Sushila Nayar said.
Much is said about the Business Advisory
Committee. I am a Member of the Busi-
ness Advisory Committee. You were pre-
sent there. I remember. You were help-
less. We suggested working on Saturdays,
they said no; for working more hours,
they said no ; for forfeiting the lunch hour
they said no. If this is not done I don’t
know how we can discuss all these things.
If hon Members are serious about it. let us
sit on Saturday.

SHRI KANWAR LAL GUPTA : I am
prepared to sit for passing the Patents
Bill.

SHRI S. KANDAPPAN : Let the whole
of Saturday be devoted to Patents Bill.

MR. SPEAKER : I very much appreciate
what Mr. Banerjee said. Mr. Kanwar Lal
Gupta must know this. In the last week
we discussed. About lunch hour the whola
opposition did not agree ; Members had
that impression I am sorrow ; it is too late.

SHRI KANWAR LAL GUPTA :
not oppose ; you are mistaken, Sir.

Idid

MR. SPEAKER :
yourself or your party ?

You speak only for

SHRI KANWAR LAL GUPTA : I
was not even present on that day. We are
prepared to sit on Saturday. Itis a very
serious matter. I endorse what Shri S, M.
Banerjee says. Vested interests should not
be allowed to play in this matter,

SHRI JYOTIRMOY BASU : They say
something in the Business Advisory Com-
mittee and they say something else here.

MR. SPEAKER : Most of the Members
have already left the House for Junch.

SHRI S. M. BANERJEE : My sugges-
tion is that we sit on Saturday, and I wel-
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come even a night session for that purpose,
This Bill is really important. We are in
your hands. You may ask the opinion
of the House and then do it.

Many assurances have been given regard-
ing the unfortunate policemen who are still
facing suspension and dismissal. Next week
is going to be the last week of this session,
after which Parliament is going to adjourn.
Since the hon. Minister of State in the Mi-
nistry of Home affairs, Shri Ram Niwas
Mirdha is here, I would request that what-
ever decision was taken up by Shri Y. B.
Chavan or Shri Vidya Charan Shukla in the
Home Ministry regarding these policemen
may be communicated to the House, be-
cause these policemen are still rolting on
the streets.

Once again, I would submit." having all
regard to you, that another statement should
be made by the Minister of the Labour and
Employment regarding the strike.

MR. SPEAKER : The hon. Member
has again brought it up,
SHRI S. M. BANERJEE : On the Ist

and 2nd of September, if Government are
serious about passing the Bill on privy pur-
ses, then those Members who are arrested
must be brought under police escort here
for voting.

SHRI SAMAR GUHA : On behalf of
the PSP, also say that the Patents Bill should
be passed either tomorrow or the next week.
If it is not just a lip-service, then Govern-
ment should see that that Bill is passed.
The prices of drugis are going up and the
drugs are going under ground, and I think
there is no way to control the international
recketeering in drugs, except to pass this
Bill, and, therefore, some time shall have
to be found for pas init. I joint with
Shri H.N. Mukarjee, Dr. Sushila Nayar
Shri Umanath and others in urging that
this Bill should be passed. Otherwise, dur-
ing the next two months, there will be,
hundreds of deaths as a result of non-avail-
ability of drugs.

SHRI S. M. BANERJEE: I movea
definite motion that the House do sit on
Saturdat; to discuss and pass the Patents
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Bill. If people are interested, let them
adopt this motion.

MR. SPEAKER : How could I accept
the motion without a formal notice being
given of the same ?

st frs w7 oW (wgEdt) ;o oaw
FARANEF N od fadgs & ay &
HIFX T ARG FET WY & 1 5T
gH @l A 9T frar f anfax & g
1 39 falgs 1 @197 9e1 A q@ W
ST TET § | 9T IT I I Y AW
TH qYg § I AN AT W @H
& A § Zrends st s W@ R
qT YN §IA FT IFT a9 A€ F
fag ag1 & &1 ag AA9ar oF Azw DT
¢ 99 W 3gg 4 Mgd | IaF fou
qEg Wor 7@ A% § 1 S av ggT W
3% 9 e T3 e s Afgw ek
TAITGF 43 9T 5 g7 A AWy
AT 9 fATR QA A & e )

193 & difew alr AN-2-Fz-3re-
Aziw ot gefive &Y qt 1 &A@ @
g 5 fad+97 a@ asa o6 adl @
Wi fexard fasr AN Mar §
wlesigat & fag srgdq faar Tar ar )
39 7T 77 WA gefue gf oY AfFT Sw
T 7z 74 gd | g7 . TrEr A AR
# w1AE 37 M Jq 9 AU AT 20
fFrfRr M agaafi o wr . &
@ wg 19 S Y qod T F
TIEIFTIF@ AT E 1 @@ IAF
Z2 7T A0 77 AF A9 JIATY, AT
HA & AT 1 ¥ JY /AT § T|AF qaR
¥ o SYegq FI@ & A AR A<
FTET AT & 1 g9 I &) Maw usfafee
g 7gw & fau ¥fs7 379 ox agw A
DI &1 aw FTw 1 fawew s A
aife gl dl @ 1
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SHRI R.D. BHANDARE (Bombay
Central) : I refer to item 18 of the agenda
dealing with the Reports of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes. When is it going to be discussed
and completed ? We bave four reports.
This has been postponed from time to time.
Ten days have already intervened in between
New items are inserted. The result is that
we have very short time. To Ministers,
the Home Minister and the Social Welfare
Minister, have to intervene. 1 would ask
the Minister when it is going to be taken
up and comple:ed.

o g7 w2 qat (gARgR) @ o FE-
g A gang ¥ feq e wf @
I 2@ FT IR A%919 gav | 31 gard
A 9917 FA ot A A R A 90
UST FT 9T 2 F Ngw F @Y1 g
arr @ 5 g% IR § fas g@ qav &
qUE Y FTCIAT | TF A1 qAL AA F a1
W suF w1 FNE qifes af fear
a1 g 1 g SEisgE o A fear amn
21 ar fgaras & dia @ S TS
F[|AN Y eANTHFIW® § | AWA AT
waTRTAl § qgr v f a@gt ¥ @y
ffefess adfa 3 Targ AT Sfqeda
TR PR AR E @R ¥ FaWq
w4 & gigar 3 {6 Iq fas A @
G ¥ w9 § w9 @ @ 7 faam
Q| I GFT F AT FIT97 9T 2
garag Wragr fgar gy gw W
qfqare 71 Y 357 F fow da &, W
1 N J57 & for AT uF Q@ Rk
& forg oT ®Y qgrar N 91 FFAT
femaa AU F ar ¥ fae @ dmT ¥
& SmAr =gl

off TWTEAR gredt (g2ar) o faest
qfse & ark ¥ IE VRedz T
a1fgu | fagd dwA & fagre faara ofme
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#t guifa & faofas § ifs 477 aga
¥ 731 a1 fr fagR g 1 A Q
fe7 ag® At & sk ag 99w faa
WRE aRa & § 39 fear
SreaT 1 gR g § fF Sad A § af
a5 #1 Gger A8 T T d, 9@ w
A A faae aF 78 s aF | F A
g fF 39 9T @937 faar femr oo ek
wWafaaas # grqa A @ @1 A
sfa3y & qu9 gqrg ¥ 99 9 sAww
fasrz far g 1 3a® At § 737 TAC
qg 23r ¢ | faara gac ¥ sy seary wifd
foae faara afkas A gafr F at ¥
A IR @ ag § foqr oo QY
ag 3fa7 adf Qar 1 AN wT AfcaaH
@ | faar ofwwz 91 g9 FAF fao-
faxr & 9w Fg fHgr amar =ifg )

=it stz faw (§oq0) . & =wgar
g o e €1 smaR
FEa ¥ a8 goar A7 @Gy AR WA
Ffegamagw i sgagm g f5
T 7T ¥ ¥ FT W@AST G A
grgadamagifeagrgmg f&
SIY @V agt g ITH A F gET L
|1 wifsai X FTAFT | @ ag T
T I o7 g AR & qIA AN
TRAGE I g Targar § frzm
93 g WA F1 AT AT LA WY |

weAQ AR : T AR A T agH
# famizr agf strar =rfge

&t ad73T faw : g AN A a1

Fgga N AT guard q¢ A I
2 arefer et ifge |
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<& e aifew (aaATS) o wTE
PRI A AT F AR H TR
w3 &1 9 qF7oq gAT 97 IF 4T A0
seaeagE @Y | JE AT g A% ;A
agw g gf @ Sifs @ @ & WA
am @& feoidt § axaeg 3 &
wrg?r § f5 oY garg F¥ & g A
3% foq At @1 @Ay @1 9@ AW
Wt A AN TF AT ]

=Y gt T s (IR ): "
g axer ¥ @ FA FOT F AR
¥ g g qrags O Y =ifgw
¥ s wrgar g f Far ag g SRt ar
aief g @M 7

qETRW W ; gl

Y gt T AT e faax
¥ wrea wifedY a7 & @ &)

wene W@ g dfsy @ N
€N I3 g A

MR. SPEAKER: Last week the House
decided not do away to do away with the
lunch hour or to sit on Saturday. That
decision is still there. If you want to
rescind it, it should come through a regular
motion for suspension the rules. Once a
decision is taken, you have to suspend the
rules come forward with another motion.
You cannot change the decision abruptly.

1 had suggested that three hours could
be spared from the time allotted for the
di: ion of the Scheduled Castes and
Scheduled Tribes Reports. Mr. Sonavane
and others met me and said that they did
not agree to it. So, it is only in case that
discussion finishes earlier that we can have
that time. If some Members are left
after three hours, I assure them that we
will continue¢ and see that all the Members
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are given a chance. Ithink you agree to
it.

SHRI RAGHU RAMAIAH : About
the Patents Bill we are as anxious as hon.
Members. In fact, our anxiety is more.
We have been very anxious to pass it as
early as possible. Actually we had that
in mind when requesting the House to
sit on Saturday, but the House did not
agree. For the last few days I have been
sounding some of the leaders of the Opposi-
tion about sitting late and finishing it.
The Government is dead anxious.

SHRI NATH PAI :
than anxious.

It is more dead

SHRI RAGHU RAMAIAH - Let us
suspend the Rules, let us sit tomorrow and
finish it, even if we have to sit late in the
night. We will provide dinner. Govern-
ment is ready. I scek the co-operation of
the House. May I now move that the
Rules be suspended and that the House
sit tomorrow till the Bill is Passed?

SHRI KANWAR LAL GUPTA : 1

support him, only for passing the Patents
Bill.

MR. SPEKAER : You come with a
written preposal, it will be put before the

House. Members are not here. All of
them have gone. At 50° Clock or 4.30
we will do it. Let the motion come,

Do not do it in
Otherwise
dent.

a haphazard manner.
it will be quoted as a prece-

SHRI RAGHU RAMAIAH : In that
case, I will consult the other leaders who
are not here. After all, we need every-
body’s co-operation, and then, if all agree,
I shall certainly come forward with a proper
motion.

About tho fears of Shri Nate Pai,
shared by othcr Cong. (0) and Swatantra
Members. may 1 saythat unfortunately I
am not at the moment in a position to
throw any light on that? I shall certainly
conver their apprehensions to the Prime
Minister for her consideration.
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As regards the Scheduled Castes and
Scheduled Tribes Reports discussion, it
will continue as soon as the present item
regarding Delhi is over.

About fish supply raised by Shri
Jyotirmoy Basu, after this map discussion
is over I shall bear that in mind.

About the Fourth Plan Report, of
course, if there is time, we will be most
anxious to discuss it, but it was decided
in the Business Advisory Committee that
it would be taken up as early as possi-
ble.

SHRI KANWAR LAL GUPTA: As
early as possible in the next session.

SHRI RAGHU RAMAIAH : Of course.
(Interruptions). 1 understand what my
friend, Mr. Verma says; I can convey it to
the Prime Minister.

1 shall leave it at that now.
SHRI S. M. BANERJEE : Are the

Government bringing a motion to suspend
the rule at 5 O’ clock ?

SHRI RAGHU RAMAIAH : You
bring it.

MR. SPEAKER : Leave it at that. He
will consult the Leader.

SHRI NATH PAI : Shri S. M.

Banerjee, your beloved friend also me.

ot ww &Y qut : U qEA «q@ar
g @ femw® w2y #r fas @@t w@m
q?

STATEMENT RE. KILLING OF
HARIJANS IN ORISSA

MR. SPEAKER : Shri K. C. Pant.

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): rose—

MR. SPEAKER :
the Table.

You can lay it en

SHRI RAM NIWAS MIRDHA : I
lay the statement on the Table of the
House.

Statement

In the statement made in this House on
30th July, 1970 Shri K. C. Pant in response
to a Calling Attention Notice regarding the
burning alive of four Harijans in village
Tamdi in district Sambalpur, Orissa, it had
been stated infer alia that, according to
the information received from the Govern-
ment of Orrissa, the assailants were reported
to be members of a scheduled caste. The
State Government havc now reported that
on further inquiry it has been found that the
assailants, who are fishermen, do not belong
to a scheduled caste, but are treated as a
backward class.

13.27 brs.

The Lok Sabha adjourned for lunch
till thirty minutes past fourteen of the
Clock.

The Lok Sabha re-assembled after
Lunch at thirty five minutes past
Jourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : I rise on a point of order on item
14 of the agenda.

MR. DEPUTY-SPEAKER : It has been
disposed of. We are on item 15.

SHRI SRADHAKAR SUPAKAR : He
did not make any statement. He only laid a
paper on the Table. This arose out of a call-
Ing attentien. So far as calling attention
notices are concerned, I would beg of you
and the Speaker to bear in mind that in
matters which arise out of caste prejudices,
if calling attention notices are admitted, it
creates a great difficulty.

MR. DEPUTY-SPEAKER : We have
furnished the calling attention long long ago.



